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O R D E R  ( ORAL )

BY IfR. KDLDIP SINGH, MEMBER (J) .

T h e  a p p l i c a n t  h a s  i m p u g n e d  o r d e r  d a t e d  1 1 . 4 . 2 0 0 3  

p a s s e d  by R e s p o n d e n t  N o . 2 b y  w h i c h  t w o  p e r s o n s  h a v e  b e e n  

p r o m o t e d  o n  t h e  p o s t  o f  T r a i n s  C o n t r o l l e r  as w e l l  a s  t h e  

o r d e r  d a t e d  2 4 . 4 . 2 0 0 3  m o d i f y i n g  t h e  o r d e r  d a t e d  

1 1 . 4 . 2 0 0 3  w h i c h  a r e  a n n e x e d  a s  A n n e x u r e - A - 1  a n d

A n n e x u r e - A - 2  t o  t h e  O. A .

2. T h e  f a c t s  i n  b r i e f  a r e  t h a t  t h e  a p p l i c a n t  a n d

o t h e r  t w o  a p p l i c a n t s  h a v e  e a r l i e r  f i l e d  a n

O . A . N o . 1 9 8 / 1 9 9 8  w h i c h  w a s  d e c i d e d  b y  t h i s  T r i b u n a l  o n  

8 . 1 1 . 2 0 0 1 .  In t h e  s a i d  O.A. t h e  a p p l i c a n t s  h a v e  i m p u g n e d  

a n  o r d e r  d a t e d  1 5 . 4 . 1 9 9 8  a n d  2 8 . 4 . 1 9 9 8 .  W h e r e b y  t h e y  

h a v e  c h a l l e n g e d  t h e  h o l d i n g  o f  s u b s e q u e n t  s e l e c t i o n  t o  

t h e  p o s t  o f  T r a i n  C o n t r o l l e r .  T h e  T r i b u n a l  w h i l e  a l l o w i n g  

t h e  O. A .  d i r e c t e d  f o r  c a n c e l l a t i o n  o f  t h e  r e s u l t  b y  t h e  

D . R . M .  v i d e  o r d e r  d a t e d  1 5 . 4 . 1 9 9 8  i s '< i n  v i o l a t i o n  o f  

P a r a - 2 1 9 ( k )  o f  t h e  I n d i a n  R a i l w a y  E s t a b l i s h m e n t  S'! a n u a l . 

T h e  o r d e r  d a t e d  2 8 . 4 . 1 9 9  8 is a l s o  q u a s h e d  a n d  t h e

r e s p o n d e n t s  a r e  d i r e c t e d  t o  a n n o u n c e  a n d  p u b l i s h  t h e  

f i n a l  r e s u l t  o f  t h e  s e l e c t i o n  h e l d  in p u r s u a n c e  o f  t h e  

n o t i f i c a t i o n  d a t e d  1 4 . 8 . 1 9 9 7 .  T h e  T r i b u n a l  f u r t h e r  

d i r e c t e d  t h a t  i n c a s e  o f  s u c h  p u b l i c a t i o n  o f  t h e  r e s u l t ,  

a n y  o f  t h e  a p p l i c a n t  is f o u n d  s e l e c t e d ,  h e  b e  p r o m o t e d  

a n d  give^nall c o n s e q u e n t i a l  b e n e f i t s .  C o n s e q u e n t  t o  t h a t  

t h e  r e s u l t  o f  t h e  s e l e c t i o n  n o t i f i e d  o n  1 4 . 8 . 1 9 9 7  w a s  

p u b l i s h e d  a n d  t h e  a p p l i c a n t  w a s  f o u n d  t o ^ ^  q u a l i f i e d  

t h e  s a m e .  T h e  r e s p o n d e n t s  gdLvejl p r o m o t i o n  t o  t w o

a p p l i c a n t s  b u t  t h e  p r e s e n t  a p p l i c a n t  c o u l d  n o t  b e  g i v e n
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p r o m o t i o n  b e c a u s e  t h e  a f o r e s a i d  o r d e r  w a s  c h a l l e n g e d  b y  

o n e  D e v i  S h a n k a r  S a n j a v a i a  b e f o r e  t h e  H o n ' b l e  H i g h  C o u r t  

o f  A l l a h a b a d  ( L u c k n o w  B e n c h  ) v i d e  W r i t  Pe^tition 

N o . 1 1 0 9  (SB) o f  2 0 0 2  a n d  obtaineif s t a y  o r d e r ^ f - ® r  h i s  

r e v e r s i o n  ■ a n d  t h e  m a t t e r  is s t i l l  s u b - j u d i c e  b e f o r e  

t h e  H o n ' b l e  H i g h  C o u r t .  L e a r n e d  C o u n s e l  f o r  r e s p o n d e n t s  

s t a t e d  t h a t  s i n c e  o n e  S.C. c a n d i d a t e  h a s  b e e n  r e t a i n e d  

o n  t h e  p o s t  o f  T r a i n s  C o n t r o l l e r  o n  t h e  b a s i s  o f  

i n t e r i m  o r d e r  p a s s e d  b y  t h e  H o n ' b l e  H i g h  C o u r t ,  t h e  

p e t i t i o n e r  A n i l  K u a m r  w h o  is S. C .  c a n d i d a t e  c o u l d  n o t  

b e  p r o m o t e d .  S i n c e  t h e  b a s i s  o f  i n t e r i m  o r d e r  p a s s e d  

b y  t h e  H o n ' b l e  H i g h  C o u r t  t w o  p e r s o n s  n a m e l y  S r i  R a j e s h  

K u m a r  a n d  D i n e s h  K u m a r  S r i v a s t a v a  h a v e  b e e n  p r o m o t e d  

v i d e  o r d e r  d a t e d  1 1 . 4 . 2 0 0 3  a n d  t h e  o r d e r  h a d  b e e n  

i s s u e d  s u b j e c t  t o  f i n a l  o u t - c o m e  o f  t h e  W r i t  P e t i t i o n  

N o . 1 1 0 9  (SB) o f  200 2 .

3. T h e  a p p l i c a n t  h a s  s u b m i t t e d  t h a t  in t h e

p r o m o t i o n  o r d e r  c e r t a i n  n o n  a p p l i c a n t  i n  t h e  O. A .  h a s  

a l s o  g i v e n  p r o m o t i o n  t h o u g h  t h e  o r d e r  o f  T r i b u n a l  w a s  t o  

g i v e  p r o m o t i o n  t o  a l l  t h e  a p p l i c a n t s  w h o  w e r e  f o u n d  

s e l e c t e d .  I n  o u r  v i e w  t h i s  c o n t e n t i o n  o f  t h e  L e a r n e d  C o u  

- n s e l  f o r  a p p l i c a n t  ^ s  n o  oexLoe^-n b e c a u s e  o n c e  t h e  

r e s u l t  h a s  b e e n  d e c l a r e d  a l l  t h e  c a n d i d a t e s  w h o  h a d  b e e n  

q u a l i f i e c ^ w e r e  e l i g i b l e  f o r  p r o m o t i o n  i n  a c c o r d a n c e  w i t h  

t h e  i n s t r u c t i o n s .  B e s i d e s ,  t h a t  s i n c e  o n e  o f  t h e

c a n d i d a t e  w h o  w a s  f o u n d  t o  b e  s e l e c t e d  in t h e  s u b s e q u e n t  

s e l e c t i o n  w h i c h  h a s  b e e n  h e l d  in p u r s u a n c e  o f  t h e  

d i r e ^ c t i o n  o f  t h i s  T r i b u n a l  i n  0 . a .N o . 1 9 8 / 1 9 9 8  h a s  s i n c e  

obtain< 0̂ s t a y  o r d e r  f r o m  t h e  H o n ' b l e  H i g h  C o u r t  a g a i n s t  

h i s  r e v e i ^ ^ i o n ,  s o  t h e  a p p l i c a n t  c o u l d  n o t  b e  p r o m o t e d .  

H e n c e ,  w e  f i n d  f r o m  t h e  p e r u s a l  o f  t h e  O . A .  t h a t  n o  

o t h e r  g r i e v a n c e  h a s  b e e n  m e n t i o n e d  i n  P a r a - 5  i n  t h e



yruunds tu uhall«ny« the order because it was based on 

L.Mo r i 0 US the selection held in pursuance of the 

notification dated 14.8.1997. Since there is stay in 

reversion of one candidate unless the stay Is vacated 

applicant cafinot be proiTiOted. Hence no ground to 

ifiuSf i ef e at th 1 s; staQe.

1

4. In view of the above the O.A. has no merits and 

the same is dismissed without any order as to costs.

MEMBER ( A ) MEMBER ( J )
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